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ORDER

PER BENCH:

The 1d. AR appearing on behalf of the assessee has
submitted that the assessee had set up a liaison office in India
pursuant to RBI’s approval dated 27th Februrary, 2004 and the
assessee has closed the liaison office operation w.e.f. 30th April,
2018 and is in the process of obtaining suitable approval for
closure of the liaison office registration as well. Ld. AR further
submitted that with regard to the captioned appeal, the assessee
has deposited the tax liability including interest as well as penalty
levied pursuant to the additions. Ld. AR next submitted that
assessee has already closed its business operation in India and it

does not want to continue with the litigation any more in India.

Hence, he wants to withdraw the appeals.




L.T.As. No.5839, 5841, 5842, 5845 & 5846/DEL/2017

2. In view of the aforesaid submission of the 1d. AR, we dismiss

the appeals of the assessee as withdrawn.

3. In the result, all the captioned appeals of the assessee are

dismissed as withdrawn.

Order pronounced in the open Court on 2nd September 2021.
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